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In The Central Administrative Tribunal 
GUWAHATI- BENCH : GUWAHATI 

ORDER SHEET 

	

APPLICATION NO. 	 8 	OF 199 

Applicant(s) 	 e2V cA; -)&"2 

Respondent(s) 	
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Advocate for Applicant(s) 	
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• 	Advocate for Respondent(s) 
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Present:- Won 4 b1e Mr.Justjce D.N,Baruah, 
Vice-Chairman and ft'b1e 
Mr.'.L.Sanglyine, Adininistra- 
tive Member, 

Heard Mr.B.K.Sharma learned counsel 
appearing on behalf of the applicant and 
Mr,B.C.pathak, learned Addl.C.G.S.C,fOr 
the respondents. 

Issue notice to show cause as to 

why the application should not be xamt 

admitted. Notice is returnable by 4 weeks 
List on 11-2-99 for Admission. 

Mr.B.C.Pathak, learned Addl.C.G.S.C, 

receives notice on behalf of all the 

respondents. No formal notice need be 

sent. Office to furnish the copy of the 

application during the course of the 

day. 

Mern er 	 Vice-Chairman 
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Mr B C 	Pathak, 	leatne 	Addi 

C'..G.S.C. has in,formed this Tri}junal and 

also placed letters before us w1ich show 

that the relief has already been given 

to the applicant. Mr S. Sarma 1j learned 

counsel for the applicant, howver, has 

no 	instructions 	in 	this •.matter. 

Considering the submission of Mr Pathak 

we dispose of this appliction as 

infrüctuous. 

Mem'ber 	 Vice-Chairman 
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